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central AmiBuacaAiivB tribunal, jabAlpur bench

RT SITTING AT BTlASPUR

O rig ina l A pp lica tion  No. 13 5 of 2005

■ Ht, a i l  as pur , t  his

Hon *b le  Shri Jus tic  
Han'ble Shci Shanka

the 7 th  d£y of March, 2006

e S. i& n igrah i. Chairman 
r  Brasad, Adm inistrative Member

H.C. Godeshwar, S /d . la te  S h iv a ji 
Godeshwar, Aged about 60 years.
Ex-Senior Section Engineer, E le c tr ic a l 
Loco Shed, B h ila i, R /o . LIG-51, Vais t a l i  
Hagar, B h ila i, D is tr ic t  - Dorg (CG). Applicant

(By Advocate - Ms. Sunita ja in  on behalf of Ku. Britha 
Goshal)

v e r s u s

1. union of Ind ia , through the
General Manag

2.
er, South Eastern

Railway, Kolk'ita (WB).

The D iv is iona l Railway Manager, 
South East Geatrai Railway, 
Bilaspur (CG)

3 . The Senior D iv is iona l E le c tr ic a l
Engineer, Ele 
South Eastern 
B h ila i, D istr

(By Advocate - Shr

0

c tr ic a i Loco, 
Central Railway, 

ict-Durg (CG). Respondents

i  S.P. Sinha) 

R D E R (Oral)

Bv Jus tice  B. isn fo rah i, Chairman

In th is  case the app lican t has prayed for re leas ing  the 

e n tire  amount towards the post r e t ir a i  benefits  al ongwith 

the  in te rest a t  tiie ra te  of 2414.

2. I t  appears, th a t when the app lican t was working as 

Senior Section Engineer in  2002, he subm itted a representa­

t io n  for voluntary retirem ent. The prayer o f the app lican t 

fo r voluntary retirement was accepted w ith  e ffe c t from 31st 

May, 2002. The so^e grievance of the app lic an t is th a t even 

a f te r  h is prayer j:or voluntary retirement was accepted he 

tes not been given the post r e t i r a i  benefits. The respondents 

a u th o r it ie s  h=ive deducted an amount of Rs# 1,38,470/- which

be d e f ic it  on ap p lic a n t, i t  is  claimhas been shown to



of the r  espondents 

store and there wa 

Rs. 1,38,470/-.

t t e t  the app lican t was incharge of the 

s some shortage in  stock to  the tune of

# 2 *

shortages on th a t

to  immediately pa$

3 . From the reply we are unable to  come to  \  ̂ conclusion 

as to  fo r wtet pe iiod  the app lican t was incharge of the store*. 

Annexure R-2 f i l e d  by the respondents discloses the shortage 

as on 6.4.1997. Xijie app lican t -his a lso  not sa id  anything 

in  th is  regard in  his Qh, I f  the app lican t was incharge a fte r  

1997# no re sp o n s ib ility  can be fixed <:4gainst him fo r the

date. Therefore, the reply being vague,

we are not in  a pos ition  to  d ire c t the respondent a u th o r it ie s

the amount.

4 . Thus in  the premises, we d irec t the respondent

au tho r it ie s  to in i t ia t e  a fa c t f in d  enquiry w ith  regard to  

the  shortages cla:Lraed by them. I f  i t  pertains to  the period 

fo r  which the app lican t was working, then he may be held 

responsible and such re sp o n s ib ility  may be f ix e d  a fte r  givingi 

f u l l  opportunity of hearing to  him and on perusal of the 

documents av a ila b le  w ith  the  respondent a u th o r it ie s . The 

enquiry w ith  regard to  shortage s h a ll be concluded w ith in

three months from 
£

In  the  event

the date of cocamunipation of th is  order, 

tfie app lican t found notpresponsible fo r the 

d e f ic it  in  stock, the amount w ithheld by the respondents 

sh& ll be immediately paid w ith in te re s t a t the ra te  of &/» 

from the c&te of re ten tion  of the DCRG.

5. W ith the above observations, the ap p lic a tio n  is

Jbsts. ndisposed o f. So c

(Shankar ifcasad) 
Adm in istrative Mefhber

(B • f&higrahi) 
Chairman
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